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announced the withdrawal of some
of the umits from Afghanisian. The
Government of India, withcut trying to
asceitain the nature or extenl of the
withdrawal, rusheq in with a statement
weicoming and expressing itg happi-
ness thay this will be towards the de-
fusior of tne situation. This is only a
phor_y withdrawal and there is no
mndic stion. ...

ME. DEPUTY-SPEAKER: Youa
have mentioned this already. You are
taking more time. I would requost
you to cocperate with me.

SHRI G. M. BANATWALLA:
Plea<e bear with me, I will take just
two seconds more. As I said earlier,
this i:s a phoney withdrawal by the
Soviet Union. There is no indication
whatsoever on their part that there
is a change in the Soviet Policy. The
statement by the Government outside
ghows its weak policy, an unsatis-
factory and half-hearted policy of
the Government. Now, Sir, we have
1h:s recommendalion of the Business
Advisory Committee that there will
be no discussion on ‘No-Day-Yet-
Named Motion' or under Rule 193.

Therefore, I must express my dis-
satisfaction on this particular recom-
mendation. At least I must emphasise
upon the Government that, in view of
ihe importance of the matter, a proper
and appropriate statement must be
mada by the Government on the floor
of this House,

MR DEPUTY-SPEAKER: The ques-
tion is:

“That this House do agree with
ithe Sixth Report of the Business
Advisory Committee presented to
the House on the 26th June 1880.”

The m»tion was adopted.

MR. DEPUTY-SPEAKER: Now we
take up Matters under Rule 377. Dr.
Pandit.
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MATTERS UNDER RULE 377
(i) NEED FOR EXEMPTION FROM PRICE IN-
CREASE OF OLD STOCKS OF FERTILISERS
HELD BY MADHYA PRADESH GOVERNMENT

DR, VASANT KUMAR PANDIT:
(Rajgarh): Sir, I beg to make a
statement under 377 on the following
matter of urgent public importance.

Recently, the Government has in-
creased the price of fertilisers. This
will co . =calat Hn in the cost of in-
puts for agricultural operations. There
is a persistent demand that this price
increase should be levied on the new
deliveries of fertilizers to the States.
The Chief Minister of Madhya Pra-
desh, many M.Ps, and State Agricul-
tural Corporation have appealcd to
the Government to exempt the old
stocks of fertilizers held by the M.P.
Government from the price increase.
Tris should be charged at the old
rates, so that small and marginal far-
mers will be benefited, at least during
the present agricultural season. The
Central Government may subsidise the
old fertilizers stocks held by the State
Government from the Equalization
Fund. This is an urgent matter where
Government should immediately decide
in favour of the small farmers parti-
cularly as the stocks held by the M.P.
Government is almost 60 per cent due
to drought during the last two seasons,
I appeal to the Government to exempt
the old stocks of fertilizers from the
current price increase,

(ii) REPORTED ACUTE SCARCIT] OF BREEZR
COKE FOR MANUFACTURING COKE
BRIQUETTE

SHRT SOMNATH CHATTERJEE
(Jadavpur): Sir, During the lagt four
or five vears manufacture of Coke
Briquette has become a major indus-
try in the small scale sector ip West
Bengal. The number of Coke Briquette
units registered with the Directorate
of Cottage and Small Scale Industries,
West Bengal ig 448 and almost 5000
workers are engaged in these facto-
ries. But the industry is now faced
with a serious problem due to acute
scarcity of breeze coke which is the
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essential raw material. Most of the
Coke Briquette units are on the verge
of closure as they are not getting their
quota of brecze coke from the West
Bengal Small Industries Corporation
Limited which is the approved agency
for distribution of the raw material
among tke registereq small scale in-
dustries units.

For non-availability of the required
number of wagons from the Railway
Authority, it is not being postible for
the West Bengal Small Industries
Corporation to bring breeze coke in
suffizient quantity from Durgapur and
Burnpur and as a result the entire
distribution system has {ailed and
briquette manufacturing units are
starving for want of breeze coke, the
essential raw material besides Breeze
coke, the game difficulty is also being
felt in respect of distribution of B.P.
Hard Coke causing acute hardship to
hundreds of units consuming the raw
materials. Against the requirment of at
least seven rakes per month for move-
ment of breeze coke, the Railway Au-
thority have sanctioned only two rakes
in favour of the West Bengal Small
Industries Corporation I request
from the Corporation to increase the
quota of rakes has been turned down
by the Directo~ of Movement/Railways
by his letter No. CM/PROG/EN/EHS/
1980 dated 18/1/1980.

In the circumstances. I would re-
quest the hon. Railway Minister kindly
to issue necessary instructions to the
Railway Authority so that the West
Bengal Small Scale Industries Corpo-
ration Limited may be alloited the
required number of wagons for smooth
flow of breeze coke and B.P. Hard
Coke and thereby save in particular
the briguette manufacturing units and
the foundries of the State from the
grave gituation faced by them for
want of raw materials.

(iii) REPORTED CRISIS IN HANDLOOM
INDUSTRY IN KERALA DUE TO RISE IN
PRICE OF HANK YARN

SHR] G. M. BANATWALLA (Pon-
nanil: gir, the handloom industry is
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facing a continuous crisis which has
further deepened. Consequently, the
handloom workers in Kerala have de-
cided that in the event of the Gov-
ernment of India failing to accede to
their requests, they would strike
work on 30th June, 1980 and picket
all Central Government offices,

There is a pressing need to realise
the gravity of the crisis faced by the
industry. The prices of all counts of
hank yarn are shooting up. Acs the
traditional industry is unable to bear
the increase, there is largescale un-
employment in t he ijndustry with
consequent untold hardships to the
workers.

It is g persistent demand of the
industry that the Government of India
should make available cotten hank
yarn to the handloom industry at fair
prices, that it, at the rates that pre-
vailed in October, 1878 Further in
order to avoid inter-State disparities
in wages, uniform minimum wages
should he introduced for the hand-
loom workers throughout the country.

I have to urge ypon the Government
for immediate action to help the in-
dustry in its deepening crisis as also
to avert the proposed strike. An early
statement in the House by the Gov-
ernment is also requested.

(iv) REPORTED STATEMENT BY MINISTFR
OF REHABILITATION ABOUT WINDING UP
OF DANDAKARANYA PROJECT

SHRI NIREN GHOSH (Dum Dum):
Under rule 377, I wish to raise the
following matter of urgent public jm-
portance:

Sir, the statement of the Miniater
for Rehabilitation that the Danda-
karanya project would be wound up
within 1981 has caused consternation
amongst the refugees and all sectioms
of the public who happen to know
anything about the problem.

It is fairly and widely known that
the Union Government has never



